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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1375 of 2024

IN THE MATTER:

News item titled "Four Endangered Crocodile found dead in Rajasthan
river experts wonder if pollution to blame" appearing in The Indian

Express dated 06.12.2024.
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(CPCB), Respondent No. 6, in compliance to Hon’ble
NGT Order dated 28.05.2025 in O.A. 1375 of 2024.

2. | Annexure-l A Copy of the Hon’ble NGT order dated
28.05.2025 in O.A. No. 1375 of 2024

3. | Annexure-II A Copy of viscera reports.
4. | Annexure-III A Copy of letter dated 12.08.2025 issued

by CPCB to Rajasthan Pollution Control Board.
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(Filed by Adv. Suman Arora)
On behalf of the Central Pollution Control Board

Place: Delhi
Dated: 29.08.2025
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1375/2024

IN THE MATTER:

News item titled "Four Endangered Crocodile found dead in Rajasthan river
experts wonder if pollution to blame" appearing in The Indian Express dated

06.12.2024.

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD
(CPCB)

1. That the above-mentioned Original Application (hereinafter referred to as
"OA") has been registered by the Hon'ble National Green Tribunal
(hereinafter referred to as "NGT") in exercise of the Suo-motu powers on
the basis a news item titled " four endangered crocodile found dead in
Rajasthan river experts wonder if pollution to blame" appearing in the
Indian Express dated 06.12.2024, highlighting the unfortunate deaths of

four endangered crocodiles.

2. That the CPCB is constituted under Section 3 of The Water (Prevention &
Control of Pollution), Act 1974 (hereinafter referred to as "Water Act"). It
performs its functions under the Water Act, 1974, The Air (Prevention &
Control of Pollution), Act 1981 (hereinafter referred to as "Air Act"), and
under The Environment (Protection) Act, 1986.

3. That it 1is further submitted that the State Pollution Control

oards/Pollution Control Committees (hereinafter referred to as
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provisions of these Acts in respect of territories falling in their territorial

Jurisdiction.

. That vide order dated 19.12.2024 Hon’ble Tribunal (PB) was pleased to

constitute a Joint Committee comprising Rajasthan State Pollution Control
Board; Central Pollution Control Board; Chief Wildlife Warden, State of
Rajasthan; and, a nominee of Wildlife Institute of India, Dehradun, State
of Uttarakhand through its Director and directed the Joint committee to
examine the matter, to find out factual correctness of the information and

the reasons of death of crocodiles and submit a factual report.

. That in compliance of the above said order dated 19.12.2024, CPCB being

the nodal agency in the present matter submitted the Joint Committee
Report on 24.02.2025 which also included analysis report of water samples

collected during the visit.. The same is on record vide Order dated

25022025,

. That the Hon’ble NGT vide its Order dated 28.05.2025 impleaded CPCB

as a Respondent and directed the answering Respondent to furnish reply.
Hence, the present reply is furnished accordingly in succeeding
paragraphs. A copy of the Order dated 28.05.2025 is appended herewith

as Annexure I.

. It is respectfully submitted. that at the time of submission of the Joint

Committee Report, the viscera examination reports of the crocodiles were

awaited. Subsequently, the viscera analysis reports have been received

from the Regional Forensic Science Laboratory, Kota, and are now being
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tranquillizers, phosphide and insecticides”. Copies of the viscera reports

are annexed as Annexure-II (Colly).

8. It is further submitted that the report of Joint Committee
highlights pollution due to raw sewage from areas of Kota city mixing into

the Chandraloi River.

9. That a letter dated 12.08.2025 has been communicated to Rajasthan
Pollution Control Board to take necessary actions w.r.t. the gaps in sewage
generation vis a vis treatment in view of the observations of Joint

Committee. A copy of the same is appended herewith as Annexure —III.

10.The answering respondent craves leave of this Hon’ble Tribunal for filing

additional reply, if required, in future.

11.In light of the above submissions, it is respectfully submitted that the
Answering Respondent i.e. the CPCB, shall abide by any order(s) or
direction(s) passed by this Hon’ble Tribunal in the instant Original

v
e
Nazimuddin
Scientist ‘F’
Central Pollution Control Board

Application.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1375/2024

IN THE MATTER:

News item titled "Four Endangered Crocodile found dead in Rajasthan river

experts wonder if pollution to blame" appearing in The Indian Express dated
06.12.2024.

AFFIDAVIT

I, Nazimuddin, working as Scientist ‘F’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, do hereby solemnly affirm, declare

on oath and state as under:-

1. That I, the deponent herein is well conversant with the facts and
circumstances of the present case on the basis of the information derived
from the official records, and hence, competent to verify, sign and swear

this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present
affidavit.

3. That the accompanying reply has been drafted and filed under my
instructions and authority the contents thereof are true and correct on the
basis of the record maintained during ordinary course of business of CPCB
and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.

\g

DEPONENT
“rirESead / Nazimuddin
1@ ‘7% / Scientist 'F'
Frm wgwor FrE=or |9
Central Pollution Cc_mtrol Board

(W,ﬁqﬁmﬂﬂfguﬁaﬁaw.mm)
(/o Environment, Forest And Climate Change, Govt. of India)

R W, g s TR, feeeli-10032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

4
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VERIFICATI 5
928 202
Verified at New Delhi on this day of 2025 that the contents of the above
reply are correct and true on the basis of the records of the case as mentioned in

the day-to-day affairs of the CPCB. Nothing has been concealed therefrom or

mis-stated. Y,
\w%

DEPONENT

AriaasSga= / Nazimuddin
IS4 ‘7% / Scientist 'F"
HArT ggHoT Fra=or |
Ceptral Pollution Control Board
(viawer, 9 4 ey wRad e, AR W)
(Mo Environment, Forest And Climats Change, Gowt. of India)

uRR&er wa=, gdt arefs R, Rredi-100a2

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
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Annexure- |

Item No. 14 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1375/2024

News Item titled "Four endangered crocodile found dead in Rajasthan river
experts wonder if pollution to blame" appearing in the Indian Express dated
06.12.2024

Date of hearing: 28.05.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Appellant: Ms. Suman Arora, Adv. for CPCB
Respondents: Mr. Nishant Awana & Ms. Rebecca Mishra, Advs. for RSPCB (Through
VC)
ORDER
1. This original application was registered suo moto on the basis of the

media report disclosing the death of 50 crocodiles due to industrial waste

pollution in Chandraloi River, Kota, Rajasthan.

2. The Tribunal vide order dated 19.12.2024 had constituted a joint
committee which has submitted a report dated 24.02.2025. Thereafter,
taking note of the report of the joint committee the Tribunal vide order

dated 25.02.2025 had impleaded the concerned respondents.

3 The response only on behalf of Respondent No. 2, RSPCB has been
received but the water sample analysis of the concerned areas where the
death of crocodiles took place at Chandraloi River and Kansua Nala have

not been disclosed.

4. Learned counsel for Respondent No. 2 submits that sample analysis

report of the concerned spots will be filed within four weeks.
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S. Having regard to the nature of the controversy, we also deem it
proper to implead the CPCB as additional Respondent. The registry is
directed to prepare an amended memo of parties. The CPCB is already
represented and the counsel for the CPCB seeks four weeks’ time to file the

reply affidavit along with the report of the dead crocodiles.

6. One of the issues involved in the O.A. relates to the discharge of
sewage from Kansua Nala flowing along the outer periphery of Kota. Vide
order dated 25.02.2025, although the Commissioner, Municipal
Corporation, Kota was impleaded as Respondent No. 1 and the said
respondent has also been served, but is not represented. Hence, we direct
the Commissioner, Municipal Corporation, Kota to appear virtually on the

next date and assist the Tribunal.
7. List on 11.09.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
May 28, 2025
0O.A. No. 1375/2024
HB..
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REG[(I)INAL FORENSIC SCTENe: LABORATORY,KOT'A
A.C G"OUnd,Rawat Bhata Road, Kota-32400;
. Tel: 0744-2401644, 2400644 EMalld 1¢ . rfs!,ko!a.fs!@rajas!han.gov In
0: RFSL(KOT)/2260/TOX/24 " Date 03/1212024

Acknowledgement Receipt
———ccgement Receipt
I H
(DISTRICT FOREST  |Districyp !
CONSERVATOR Istrict/Place KOTA CITY
OFFICER , KOTA CITY
Dated 02/12/2024
Viscera of Crocodile  [Dated 01/12/2024
NIL
; Date of Receipt [03/12/2024
ame of Messenger SUBASH MEENA Belt No. FORESTER !
= ; J
Noof Received Packet(s) _ [2(1 AND 2) e
('1 =

(Signature with name & seal)

nall future correspondence, please quote complete description of acknowledgement receipt

ber and date otherwise reply will not be possible by this office.

T

T /;‘M/Aﬂ(//e

83

10
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~ - REGIONAL FORENSIC SCIENCE LABORATORY ,KOTA
)

;‘\' R.A.C Ground,Rawat Bhata Road, Kota-324009
\m.\ Tel 0744-2401644, 24000644 EMaild 1d - ofsl kota fsl@urngnsthan gov in
‘ FORM - H
£ e
S. No. RFSL(KOT)/2260/TOX/ § 7 (v24/159 Dated : 25/02/2025

DISTRICT FOREST CONSERVATOR OFFICER , KOTA CITY

KOTA
KOTA f\
Pincode - 324001 /<°
Subject: - /
Case no Vlsccra of Crocodile Dated: 01/12/2024
u/s NIL
Police station . District: N[ L

Reference: - Yours letter no. 5969 dated. 02/12/2024

Examination report & Exhibits with reference to above cited case are is being
forwarded for harding- ovgr and sending to you through special messen er af ij; !

\

following detallsH -] obq.< A€ BCY qde] QT(’(_ ot bje [ [o
ﬁ yiwe
SI.No. |PACKET MARKED REMARKS e,
1 1and 2 Sealed = -
Enclosure,
Envelop:- (1) Sealed
Packets:- (2 )
WMnmmm
Reglonmm St Rty
RajastRaTETK{E:) 324009
Specimen ScaP!él ssaon
&- o~ -r-
(Signature of Receiver)
0.G.ES.
ol 1
S
¢ wats Lo, V)
*
TS of
T AR R o

11



[EXAMINATION REPORT]
REGIONAL FORENSIC SCIENCE LABORATORY, KOTA
Report Admissible Under Section 329 BNSS

[ReportNo.: | RFSL/Toxi/Exam/970/2024 —[Date: [ > 2o2s |
| Reference Deputy Conservator of Forests , Kota ‘
Letter No : 5969 [Date: |02-12-2024 |
"FIR No. : Viscera of Crocodile | Date : [01-12-2024 ﬂ'
“z—lﬂnder Section : Nil |

 Police Station : - | District : | Kota City

' RFSL Receipt No. : | 2260 (Date:  |03-12-2024 |

| Mode of Receipt : Special Messenger Shri Subhash Meena, Forester i

DESCRIPTION OF PACKET(S) RECEIVED
The packet(s) two in numbers, marked as 1 and 2 was properly sealed and bearing

seal impression which tallied with the specimen seal impression forwarded.
DESCRIPTION OF ARTICLES

Packet marked 1

1. Stomach and its contents.
2. Piece of small intestine. Portions of viscera taken

Packet marked 2 from Crocodile
3. Piece of Liver.

RESULT OF EXAMINATION
On chemical examination, portions of viscera (1-3) from two packets marked 1
and 2 respectively gave negative tests for metallic poisons, cyanide, alkaloids,
barbiturates, tranquillizers, phosphide and insecticides. f

o Eb=
el sy by WU ConlainEss (DR. TARUN BAIRWA)
along witn e jabeis on it duty sealed S - @“\
- " HBIA™ RS
Wi 2 grira 1R e FUILEIR
Tl =, Bl
L Note: In all future correspondence please quote the report number

R.A.C Ground, Rawat Bhata Road, K j
. , Kota -324009 (Rajasthan
Tel: 0744-2401644, 2400644  Email: rfsl.kota.fsl@rajasthan.gov.i?x

12
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REGIONAL FORENSIC SCIENCE LABORATORY ,KOTA
R.A.C Ground sRawat Bhata Road, Kota-324009
Tel: 0744-2401644, 2400644 1 EMaild Id : rfsl.kota. fsl@rajasthan.gov.in
Sl No: RFSL(KOT)/2307/TOX/24 Date :06/12/2024

Acknowledgement Receipt

Reference DISTRICT FOREST District/Place KOTA CITY
CONSERVATOR
OFFICER , KOTA CITY .
Letter No. 6 Dated 05/12/2024 ﬁ{
IFIR/Marg No VISCERA OF Dated 03/12/2024
cese ’ CROCODILE o
Under Section NIL : 1
Police Station . Date of Receipt |06/12/2024 —f
Name of Messenger SUBHASH MEENA _|Belt No. IEORESTE
No of Received Packet(s) 21\1 AND 2)

/

| ewwwga
ce, please quote complete description %nﬁ\ﬁi
Note: In all future correspondence, p :

umber and date otherwise reply will not be prasihle Gt i S5

82
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,RFCIONAL FORENSIC SCIENCE LABORATORY,KOTA
R.A.C Ground.Rawat Bhata Road, Kotn-324009

Tel 0744-2401644, 2400644 EMaild 1d - rfsl kota (sl@rajasthan.gov.in

FORM - H

S. No. RFSL(KOT)/2307/TOX/ .S /24/158

Dated : 25/02/2025

DISTRICT FOREST CONSERVATOR OFFICER , KOTA CITY

KOTA
KOTA 9 20
Pincode - 324001
Subject: -
Case no VISCERA OF
CROCODILE
urs NIL

Police station

2§ ) 0012 5~ ,

Dated: 03/12/2024

District: NIL

Reference: - Yours letter no. 6091 dated. 05/12/2024

Examination report & Exhibits with reference to above cited case are is being
forwarded for handing-oyer and sending to you through special missenger a

following detans—gg—y—a)’gj\* m m tf\{’;c J}:‘ FQ j:g ﬁ_
o

Sl. No. |PACKET MARKED REMARKS
1 1and 2 Sealed
Enclosure.

Envelop:- (1) Sealed
Packets:- (2)

Specimen Seal Impression

Regional Forcnﬁgﬁécw Laboratory
Rajasthan, il 324009

(Signature of Receiver)
O0.GES.

14
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[EXAMINATION REPOR'1]
REGIONAL FORENSIC SCIENCE LABORATORY, KOTA

S

D
i

Report Admissible Under Section 329 BNSS

| RFSL/Toxi/Exam/995/2024 | Date: |2 2 2w |

ReportNo.: |
| Reference: ' Deputy Conservator of Forests, Kota s
\LetterNo: _,16091 o IDate: |05-12-2024 |
FIRNo.: ‘._,Vi§99rap_f Crocodile | Date : | 03-12-2024
| Under Section: Nl
| Police Station : - __d44_£)£fﬂct_l Kota |
| Date : |' 06-12-2024

| RFSL Receipt No.: 2307
‘LM.Qﬁdgqf Rgceipt : \ Specia
DESCRIPTION OF PACKET(S) RECEIVED

The packet(s) two in numbers, marked as 1 and 2 was properly seal
allied with the specimen seal impression forwarded.

DESCRIPTION OF ARTICLES

| Messenger Shri Subhash Mg_gnaﬁfq_g_ester

ed and bearing

seal impression which t

Packet marked 2
1. Stomach and its contents.

2. Piece of small intestine.
Packet marked 1
3. Piece of Liver.
4. Piece of Spleen.
Piece of Kidney.
Piece of Heart.
Piece of Lung.

Portions of viscera taken
from Crocodile

o

=

RESULT OF EXAMINATION
f viscera (1-7) from two packets marked 2

for metallic poisons, cyanide, alkaloids,

On chemical examination, portions o
and 1 respectively gave negative tests

barbiturates, tranquillizers, phosphide and insecticides. \
AL ’}
The remainant of the exhibits are being

RO AL Sof eturned separately in e containers (DR. TARUN BAIRWA)

':"::“9’*"@ aiong with i f2bels On it duty sealed Hes evs ()

- with the seals grfra RfY frgm e
e T, e
[ Note: In all future correspondence please quote the report number j

R.A.C Ground, Rawat Bhata Road, Kota -324009 (Rajasthan)
Tel: 0744-2401644, 2400644 Email: rfsl.kota.fsl@rajasthan.gov.in

M k 15
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— ~\.‘"¢ LiFE B wgEoT e 9t
—— K\ ﬂ Lifestyle for CENTRAL POLLUTION CONTROL BOARD
08 Clemn e Environment wafazer, a7 Slerary 9Rad HAey, ARd WerR.
cPcB MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
Speed Post/ E-mail '
N—
F. No. A-14011/2025-WQM-/ / 2.9 Dated: 12.08.2025
To

The Member Secretary,

Rajasthan Pollution Control Board,

4, Jhalana Institutional Area

Jhalana Doongri, Jaipur (Rajasthan) 302004
member-secretary(@rpcb.nic.in

Sub: OA No. 1375/2024; news item titled “Four endangered crocodile found dead in Rajasthan
River experts wonder if pollution to blame.” appearing in the Indian Express dated 06.12.2024.

Sir,
In compliance of Hon’ble NGT’s earlier order dated 19.12.2024 in the matter of OA No.
1375/2024; news item titled “Four endangered crocodile found dead in Rajasthan River experts

wonder if pollution to blame.” appearing in the Indian Express dated 06.12.2024, wherein,
CPCB has been impleaded as additional respondent.

A joint committee was constituted comprising the officials of Rajasthan State Pollution Control
Board, Central Pollution Control Board; Chief Wildlife Warden, State of Rajasthan; and, a
nominee of Wildlife Institute of India, Dehradun, State of Uttarakhand through its Director. The
Joint Committee has visited the site and report of the Joint Committee has been filed by CPCB
before the Hon’ble NGT on 24.02.2025 (Annexure-I). The report highlights organic pollution
due to raw sewage from areas of Kota city mixing into the Chandraloi River.

It is requested to take the necessary actions w.r.t. the gaps in sewage generation-treatment in
view of the observations of joint committee and provide the action taken report to this office at
the earliest.

Yours faithfully

\’{(’\%\ﬂ

(Nazimuddin)
Divisional Head, WQM-I

.
27

Encl.: As above

"UReeT e gat arslr =, feeedt - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
QXY /Tel : 43102030, 22305792, A4S S /Website: www.cpcb.nic.in
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